SRV A,D\n‘,t:;{
e~

NOTES OF THE REGISTRY

Ovolny Av, y Fagoed/
AL cxf/)/(ff‘ o (A}?
Fes W/ neliee

s o o) Fh

Nep 0/(7[5 /; @eﬁ% . 8D,
Posh
W]

” A A/ A
}fﬂw/ { /?R A3
aitf’ Condin” ﬂ“ /LA/

D 05 b AT

Nne T Y '7\15’/

/5. S. K-

7 ﬂ/“]vs/w‘
/) = i

Wﬂ/

O Aes Y- D\w
e ors—e X \c;\,\»v\zei b\"
. e C\\DFQ‘ N SN f‘zse'ae.x
‘ N\\gg\,\ c\\o, L hes-©
o\?v'@é o= TN Rng\@:%
RROPETS \a:;a A W
‘}‘S\E\ N e,

e
r\—\-;::s\w& P ot R

- e Ry
SRR T

sy S« pest, heroe
e an e adee 3
Q—‘-”*ﬁ“‘c ti—*\ﬁc S Ry

e 5y < A SN
A=l oLz desqy Yo 1A=

C S oo e,

) 24, | &y

ORDERS OF THE TRIBUNAL '
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perused the €,A, Issue netice te
the Respendents requiring them te file thelr

ceunter within a peried of six weeks,
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Order Dated 04,95,94

Applicant®s father while serving undee
the Railways dted and in the circumstances
the widow (appdicant's mother) was provided
with an employment om compassionats cround,
The mother of the applicant having retired
on invalidation gmuxﬂf?&representad:;,he
authorities in the Railway for providing
an employment on compassionate ground én
favour of her son(the present applicant),
The Respondents Railways having unattended
to the representation, the applicant, dn
this OA under section 19 of the AT Act,; 19385
has moved the Tribunal for redressal of
his grievance, The Respondents have also
filed their counter

Heard Pr,P.K.Mishra, Learned Counsel
for the applicant and Shri.S.K.0jha,
Learned Additional Standing Counsel for
the Railways., In course of hearing,by
filing a Memo (alony with seme documants)
MroOjha submitted that the applicant
having been provided with a ocompassiomate

appointment by the Responients-Railways, EL/
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fronthery  epobos,

the prayer of the applicant in this
O+As has beceme infrectuous,
Having regard to &he submission
made by both sides, this O.Ae is disposed
of as infructuous, No costs,

Inform the parties,




